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NOTICE

No. A-1270.—The following draft of amendment in the Madhya Pradesh Mediation Rules, 2016, which the
High Court of Madhya Pradesh, hereby, proposes to make in exercise of the powers conferred by Article 225 of
the Constitution of India read with Section 122 and Section 128 of the Code of Civil Procedure, 1908, is hereby
published as required by Section 122 of the said code for the information of all persons likely to be affected
thereby and notice is hereby given that the said draft of amendments shall be taken into consideration on the
expiry of thirty days from the date of publication of this notice in the Madhya Pradesh Gazette.

Any objection or suggestion which may be received from any person with respect to the said draft of
amendments by the Registrar General, Madhya Pradesh High Court, Jabalpur on or before the expiry of the period
specified above shall be considered by the Madhya Pradesh High Court, namely :—

DRAFT OF AMENDMENT

In the said rules, in rule 6, after sub-rule (3), the following sub-rule shall be added, namely :—

“(4) A person who is or has been a Legal Aid Officer.”.
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F-1-10-2001-XLV.—In exercise of the powers conferred by the proviso to Article 309 of the Constitution of
India, the Governor of Madhya Pradesh, hereby, makes the following further amendments in the Madhya Pradesh
Aviation Department (Gazetted-Technical) Service Recruitment and Service Condition Rule, 2003, namely :—

AMENDMENT

In the said rules, in Part-IV, in rule 14 for sub-rule (3), the following sub-rule shall be substituted,
namely :—

“(3), On the recommendation of the Commissioner under sub-rule (2), the Government shall constitute a
promotion committee comprising of Principal Secretary or Secretary (Home), Principal Secretary
or Deputy Secretary (Aviation), Commissioner of Aviation, Director of Aviation and invite a subject
expert of the service. The Promotion Committee shall consider the promotion proposal and shall
apprise the Principal Secretary Aviation Department with is recommendations. The Government
shall take a final decision for giving promotion in accordance with the recommendation of
Committee.” A
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